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CORAM,: Hon'ble Shri S.R. Adige, Vicekchairman;,
Hon'ble Shri S.L. Jain, Member (J)

Pawar Haribhau Vyankatrao

R/o : Paithan, Tq. Paithan S )
District Aurangabad ) ..+Applicant
By Shr1 Govind L. Ladhg,'Adﬁmcate. |
V/s ~ o . "
1, Union oi India through
Secretary, Union Government, "
New Delhi, leptt. of Telecemm, '
Sanchar Bhavan, ,
?. .~ The -Deputy heneral Manager (Rural)
- Aurangabad, Telecom (Deptt. )., -
3. The DlVlsionaJ Engineer, Rural(North) . .
: Aurangabad,. Telecom (Deptt ) . :
'la.r The Divisional Emgineer, Rural
. (South), Aurangabad, o,
Telecom (Beptt ). : ~
5. The Assistant General Mana rer (Aﬁmn)
‘ _ Auranvabad Teeecom (Deptt o
6. . The Sub. Divisional Englneer(Phones)‘
| Kannad, -Dist, Aurangabad, |
Telecom.(Dentt) . .
7. - The Sub. Divisional Engineer, Pnones . ‘
* {Group) Paithar, Dist. Auranwabad | s

Telecom (Leptt). m
8. Shri 5.8. Gawai, Sr.TOA.(P) Grade-II - ‘ v
- . Under Sub. Division Epg. Harsool '
. tustomer Serwice Centre under Harsool
Uist, Aurangabad, Telecom(Leptt). ...Respondents.
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§ Per S.R. Adige, Vlce Chairmanﬁ

The apmlicant impugned respondent's order
dated 13,12, 2000 (Exhablt ﬂ) tnansferrlng him

from Kannad to- Palthan.

2. wé'havefhegrdglearded counsel for the

aprlicant Shri Uevind L. Ladhe.

3. It is not denied that aforesaid tranéféf
ﬁrdér dated 13,12.2000 has'been impieménte@, and -
the apnlicant has joined dﬁty at Paithan, ani

the incumkcent aflPéithan, Shri 2,8, UGawai has

_ alse been transféfréd to his new station i.e.

Harsooli

‘4-_ 'The‘aﬁélicant contends that his transfer

trom Kaorad .te Paithn is unjust.in as.much'as
‘ persons who have continued to remain at Kannad

for the last 25 years have =t1]1 been rntalned

Whe ™ By
there, while appllcanﬁksérvedAKannadAfor about

cenTencls
3 years has been transferred. He ennodesads -
. <hat tor cersenal reasonéjincluﬁing educafiodij

oi his chlldren he had de51red tc remain at

Ve

Kannad

5.  ‘lhe impugned transfer order has bteen

_un-deniatly implemented, and. spolicsnt has moved

‘,fc'baithan'pursuant to the impugned transfer

© € oG hend 7 |
D et MO tranSfer

orders nearly one yesr back and

also teen implemented., Tt wouxd be difficult {o
' . In,
interfere ﬂmr the same at thls stage.
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. :‘6;. e therefore dispoce of thls GA with a directinn

© to the resnondents that 1n the event the anriicant

makes a se‘f centaﬁned renresentation for transfer
... Kaun

e LHCk tel”al an]or to any: avother near piace, the

‘ resoonﬂents should consider the same sym“athetlca¢1y |
1n accordance with ru:ps and instructlona on the

subae ct.

:7; - In this-éonﬁectioﬁ fhé-apmlicant éiso cbntends
that he has not heen naid his 1eﬂit1mate dues 51nce
"he has reported- 1; Dalthan. Fe StPLES that nrior to |
bls jclnlng Paithan he was on 1eave on medical grounds.
for 205 days. The respondents should ensure that
anﬁTlcant’s iepltlmate dues arD pald to hlm as

" exveditiously as possitle, p:eferably ¥ithin two.

months from the daté of receipt of cony of‘this érder{

E.TU The 04 is r‘fLsoosed of at Ure11m1nary sta?e

- with the ‘above directlonq No costs.,
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Central Administrative Tribunal
Mumbai Bench

MA No.181 of 2002
in
0.A. No. 923 of 2001

22/
New Delhi, dated this the , 2002.

HON’BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON'BLE MR. S.L. JAIN, MEMBER (J)

In the matter of:

Pawar Haribhau Vyankatrao,

R/o Paithan, Tg. Paithan,

Distt. Aurangabad

(Office of Sub.Divl.Engineer,Phones(Group)

Paithan,
Distt. Aurangabad. ... Applicant.
{By Advocate: Shri Govind L.,Ladhe)
Versus
U0l & 7 Ors. .. .Respondents.
'8 ORDER ON MA (by circulation)

S.R. ADIGE,VC (A)

Perused MA No.181/2002 seeking a small
AN
typographical correction in our order dated 6.12.2001

'in OA No.923/2001 P.H.Vyankatrao Vs. UOI & Ors.

2. We are satisfied that the work "Paithan”

oceurring in the 4th line of para 6 of the aforesaid

\ order dated 6.12.2001 should actually read “Kannad'.
3. Registry to carry out the necessary
correction and issue corrected copy of the order
dated 6.12.2001 to parties forthwith.
4. MA No.181/2002 disposed of sccordingly.
Mg /W j’,¢
( S.L.Jain ) (S.R. Adige)
¢ Member (J) Vice Chairman (A)
/ug/
d ' f{"’f"}‘
i ' 1) . %
. Az B o™
prdcr/Judgement despatched e

=~ ... ‘e Applicant/Respondent (s)
on_ 174U Zoo2-
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CENTRAL ﬁDmTNISTRﬁTIVE

.IJ
=

BUNAL

C.P. MNo.: 47/2002 IN O.A. No. 922/20014
Dated this Friday, the 13th day of December, 2002
CORAM Hon’ble Shri B. N. Bahadur, Membar (A).
Hon'ble Shri 8. L. Jain, Member (J).
awar Haribhau Vyankatrao,
R/o. Paithan,
Dist. Aurangabad. . .. Abplicant.
(By Advocate Shri G.L. Ladhe)
YERSUS
1. Babanrac Narayan Patil,
Asgistant General Manager,
Telecom Aurangabad
z. Union of India, New Delhi : Respondents
& Others ... {Contemnor)
{By Advocate Shri V. 5. Masurkar)
TRIBUNAL’S ORDER -
We have heard Learnsad Counsel, Shri G.L. Ladhe. who has
assisted us in the matter of going into the Contemnt Petition No.
47/2002 A reply has also been filed. Learned Counsel, Shri

2. The first point made 18 that the order in the O.A.

legitimate dues are paid to him as early as possible and
oreferably within two months. It is not as if the question of
~

guantification of these dues have been arrived at in the order in

O.A. It, therefore, implies that these dues will bhe paid as
: . P : ,
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